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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 
Original Application No. 593/2017 

 (W.P. (Civil) No. 375/2012) 
 
In the matter of: 

Paryavaran Suraksha Samiti & Anr. 
Vs.  

Union of India & Ors. 
 
   

CORAM : HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

 HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER 
 HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 

 HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
    

Present:         Applicant:   Mr. Rohit Prajapati, Applicant in person 

          Amicus Curiae: Mr. Jai A. Dehadrai, Adv. 
Respondent Nos. Mr. Nishe Rajan Shonker, Adv. for State of 

Kerala 

 Mr. Tarunvir Singh Khehar, Ms. Guneet Khehar 

Mr. Sandeep Mishra Advs. for GNCTD 

   Mr. Anil Shrivastava Mr Rituraj Bswas and 

   Ms. Sujaya Bardhan, Advs. for State of  
   Arunachal Pradesh  

 Mr. Jogy Scaria, Ms. Beena Victor, Advs. for 

Kerala State Pollution Control Board  

 Mr. Avijit Roy, Adv. for Assam Pollution Control 

Board  
 Mr. Leishangthem Roshmani Kh, Ms. Maibam 

Babina, Advs.  for State of Manipur 

 Mr. Nikhil Nayyar, Mr. Dhananjay Baijal, Advs. 

for APPCB and TSPCB 

 Mr. Mukesh Verma, Adv. 

 Mr. Tarunvir Singh Khehar, Adv., Mr. Sandeep 
Mishra and Ms. Guneet Khehar, Adv.  

  Mr. Dinesh Jindal, LO for DPCC 

 Ms. Aruna Mathur, Mr. Avneesh Arputham, Ms. 

Simraj Jeet and Ms. Anuradha Arputham, Advs. 

for State of Sikkim  
 Mr. Raja Chatterjee, Mr. Piyush Sachdev, Ms. 

Abhinandini Yadav, Advs. and Advs. for State of 

WB 

 Mr. Edward Belho, AAG, Mr. K. Luikang Michael 

and Ms. Hoineithiam, Advs. for State of 

Nagaland 
 Ms. Enatoli Sema, Adv. for State of Nagaland 

and Pollution Control Board  

 Mr. M. Paikaray and Mr. A.K. Panda, Advs. for 

SPCB, Odisha  

 Mr. Dhruv Pal, Adv. for State of Gujarat  
 Mr. V.K. Shukla, Adv. for State of MP 

 Mr. Jayesh Gaurav, Adv. for R-47 

 Mr. Tayenjam Momo Singh, Adv. for Meghalaya 

Pollution Control Board  

 Mr. Shlok Chandra and Mr. Ritesh Kumar 

Sharma, Advs.  
 Mr. Gautam Singh and Mr. Shoeab Alam, Advs. 

for State of Bihar  

 Ms. Aprajita Mukherjee, Adv.  

 Ms. G. Indira, Adv. for UT of Andaman & 

Nicobar 
 Mr. Balendu Shekhar, Mr. Sriansh Prakash and 

Mr. Rajkumar Maurya, Advs. for Ministry of 

Environment, Forest and Climate Change  

 Ms. Puja Kalra, Adv. for SDMC & NDMC 

 Mr. Anil Grover, AAG, Mr. Rahul Khurana and 

Mr. Mishal Vij, Advs. for State of Haryana and 
HSPCB  
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 Ms. Yogmaya Agnihotri, Adv. and Ms. Prity, 

Adv. for CECB 

 Ms. Sakshi Popli, Adv. for Ministry of 
Environment, Forest and Climate Change  

 Mr. Shuvodeep Roy, Adv. and Mr. Rituraj 

Biswas, Adv. for State of Tripura & Tripura 

Pollution Control Board   

 Mr. Shashank Bajpai and Mr. Shakun S. Shukla, 

Advs. for State of Odisha 
 Ms. Asha Nayar Basu and Ms. Aradhita Ghosh 

Mandal, Advs.  

 Ms. Priyanka Sinha, Adv. for State of Jharkhand  

 Mr. Rajul Shrivastav, Adv. for MPPCB  

 Mr. Pradeep Misra and Mr. Daleep Dhyani Advs. 
for UPPCB 

 Mr. R. Rakesh Sharma and Mr. V. Mowli, Advs. 

for State of TN & TNPCB  

 Mr. Shubham Bhalla, Adv.  

 Mr. Shiv Mangal Sharma, AAG, Mr. Saurabh 

Rajpal, Mr. Adhiraj Singh, Ms.Shikha Sandhu 
and Mr. Vikrmjeet singh, Advs. for State of 

Rajasthan and Pollution Control Board   

 Mr. G. M. Kawoosa, Adv. for State of J & K 

 Mr. Divya Prakash Pande, Adv. For HPSPCB 

 Mr. Manish Kumar, Adv. 
 

 Date and 
Remarks 

Orders of the Tribunal 

  

Item No. 
12 
 

August 03, 
2018 

A 
  

 

 

 
 

 

 

 

 

 
 

 

 

 

 

 
 

 

 

 

 
 

 

 

 

 

 
 

 

 

 

 
 

 

 

 

 

 

 
1. This matter was taken by this Tribunal in 

furtherance to the orders of the Hon’ble Supreme Court 

dated 22.02.2017 Paryavaran Suraksha Samiti Vs. Union of 

India (2017) 5 SCC 326, establishment and functioning of 

ETPs/CETP/STPs. 

2. Vide order dated 25.05.2017, Notice was issued to 

Central Pollution Control Board and all the States 

Pollution Control Boards/Committees and the Ministry of 

Environment, Forest and Climate Change. They were 

directed to file status-cum-compliance report in terms of 

the orders of the Hon’ble Supreme Court.  Accordingly, 

various status reports have been filed.  An affidavit has 

been filed by the Ministry of Environment, Forest and 

Climate Change dated 04th July, 2017 stating as follows: 

 “4. That the answering Respondent is engaged 

in policy formulation, prescribing standards and its 
implementation through the Central Pollution 
Control Board (CPCB), State Pollution Control 
Boards (SPCBs) and Pollution Control Committees 
(PCCs) for UTs.  This Ministry has written to all 
SPCBs and PCCs as well as to CPCB to ensure 
compliance of the judgment of the Hon’ble Supreme 
Court and to submit detailed compliance report. 
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 5. That the CPCB has also followed up with all 

SPCBs and PCCs through letters and review 
meetings to ensure compliance of the 
aforementioned judgment and that the matter was 
also discussed in the 62nd Conference of the 
Chairmen and Member Secretaries of SPCBs and 
PCCs held on 27.06.2017.  That 26 SPCBs/PCCs 
have submitted the compliance report, which has 
been summarized at Annexure-I. 

 
 6. That the CPCB has also carried out 

inspections of 17 categories of industries to verify 
compliance with its directions issued on online 
effluent/emission monitoring system and to cross-
verify online results with manual sampling.  During 
February-June, 2017, 64 industries were inspected 
and directions under section 5 of the Environment 
(Protection) Act, 1986 have been issued to 24 non-
complying industries; 18 industries were 
complying; 8 were found closed and inspection 
reports of 14 industries are under process. 

 
 7. That the CPCB and NMCG through 11 

technical institutions, inspected 751 industries 
located in the River Ganga main stem during 
March-April, 2017 to verify the status of installation 
and connectivity of industries discharging effluents 
as well as their compliance with the standards.  
Closure directions have been issued to 154 
industries; show cause notices issue to 36 
industries; 149 industries were found complying 
and direction issued to 91 self-closed Grossly 
Polluting Industries (GPI) to remain closed; 93 GPI 
units were found closed as per directions; 38 GPI 
units found operational in violation of closure 
directions and inspection reports of 190 industries 
are under process”. 

  

3. We have heard learned Amicus Curiae Sh. Jai A. 

Dehadrai and the learned counsel for Ministry of 

Environment, Forest and Climate Change, Central 

Pollution Control Board, various State Pollution Control 

Boards and the Pollution Control Committees. 

4. Learned Amicus Curiae has drawn our attention to 

orders dated 04.07.2017, 18.09.2017 and 11.10.2017 of 

the Tribunal directing the State Pollution Control Boards 

to file a statement as to how many Industrial Units 

discharging trade effluents or causing emissions exist in 

the State, how many are having their own STPs, ETPs 

and/or connected to Common Effluent Treatment Plant 
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(CETP),  whether any such CETP or ETP or STP is properly 

functioning and treating the effluents as per prescribed 

limits or not. 

5. Learned Amicus Curiae submitted that 

contamination of water due to industrial effluents can lead 

to various diseases and adverse consequences on the 

aquatic organism due to decreased level of oxygen.  The 

use of technology can help reduction of adverse 

consequences.  However, the best solution is to prevent 

pollution by soil conservation and proper disposal of toxics 

and chemicals which may include chemical recycling.  

6. Having monitored the matter for the last more than 

one year on several dates, we are of the view that the 

matter requires continuous monitoring by statutory 

authorities as per directions which we proceed to issue 

today.  

(i) We direct the Central Pollution Control Board (CPCB) to 

forthwith prepare an action plan after looking into all the 

status reports.  The action plans must have mechanism to 

ensure compliance or all the directions in the order of the 

Hon’ble Supreme Court. To enable this to be done, a Nodal 

officer must be identified to deal with the issue of CETPs/ 

ETPs/STPs. 

(ii) A representative of the Ministry of Environment, Forest 

and Climate Change may be associated with the Nodal 

Officer of the CETP for monitoring.  The Monitoring by the 

said two officers- the representative of the MoEF and the 

Nodal Officer of the CPCB must be held atleast once in a 

month and on the basis of such meeting and the feedback 

taken further follow up action must be taken and 
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appropriate directions issued.  This process may be a 

continuous process. 

(iii) It must be ensured that STPs, CETPs and ETPs are 

functional and meet the requisite standards. 

(iv) There is already a direction in the above judgment 

under which 50% of the funds for the purpose are to be 

provided by the Central Government, 25% by the States 

and remaining 25% to be arranged by way of loans which 

is to be re-paid by the user industries. Local bodies and 

the States have duties as clearly stipulated in the 

judgment. There has to be online monitoring system by 

each State to display emission levels in public domain in 

terms of paragraph 17 of the order of the Hon’ble Supreme 

Court.  

(v) A report of the steps taken may be placed on the 

website of the Central Pollution Control Board atleast once 

in three months. Deficiencies if any may also be so 

displayed.  

(vi) The Central Pollution Control Board may take penal 

action for failure, if any, against those accountable for 

setting up and maintaining STPs, CETPs and ETPs 

Central Pollution Control Board may also assess and 

recover compensation for damage to the environment and 

the said fund be kept in a separate account and utilized in 

terms of an action plan for protection of the environment.  

Such action plan may be prepared by the Central 

Pollution Control Board within three months from today. 

(vii) A compliance report in terms of the above order may 

be furnished to this Tribunal within four months from 

today by e-mail at filing.ngt@gmail.com. 
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(7) Proceedings are disposed of.  

 However, the report received from the Central 

Pollution Control Board may be placed for consideration 

before this Tribunal on 04.09.2018. 

 We place on record our appreciation for the services 

rendered by the learned Amicus Curiae.  

    

 

 
..…..…………………………….., CP 

 (Adarsh Kumar Goel)   
 

 
.…..…………………………….., JM 

 (Dr. Jawad Rahim) 

 
 

...…..…………………………….,JM 
 (S.P. Wangdi)   

 

 
...…..…………………………….,EM 

 (Dr. Nagin Nanda)  

03.08.2018 
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